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.l3chera . Appht'an! 

iJ 11IOH 

 

of india & Of h'rs . lespo!1cnt 

U oram 
M( HAPA1}s 4, ADM1NM1RA1IV1 MPY1}1HI 

& 
HON 13I1 MR. AK A1NAJ1, PI(141 MiM* 

Heard. Sn N.R. R.outray, Ld. Connsciajeanng ft the 

apph 'ant and Sn S. K. Ojh.a., 1. d. Standmg (1 wisel appearing ftr the 

1.spond.ents1R!vs on whom a copy of thi' Y.A. has aiiady been. served and 

perused the matenals placed on reCOTU 

2. 'f his ()nna1 Ap ieatteu has been, filed by the. app n'an1 

with. the fowinprayer:- 

4 a) To gtint 1 finiciai up g idation under ACP 
Scheme w.c.t, 01 10. 1999 instead of 01 .04.2000. 
h )And. 	finawial up gradahon undet A( kp  

octiome we khJy 2(06 and pay the consequential 
financial benefits i.e., th1hre-04 treat, (e' 
alary, )(RG, ciimiuitxl 	of' pension a 

pn'ior with I 	intre$ tr  t hv d1av d pnrd 

3 Dnring the course of heanng it was brought In our 	thai 

representation dated 18.0 1 '200 t vide Anncure- A16 to.R.cspocidcnt No.2 i• 

pendng fni orders/decision. It is stared (.y 	N.R. hnutiay, Ld. Coun'eI 

for the apphcaiit that in a simthr case pellarnm.13 to one Sn D.C. Prtisty in 

of this Tribunal's order dated 15.11.2010 in 01k.No.51,12010 

Respondent N0.2 has already giiinred I and 2 AUP to Sri Prust. His 

contention is that the present case is imiIar to that of Sri Prusty. In view of 

this, he 	tiiit the apphcant's gri. 'an.ce shall be redressed ifRepon.dent 

L 



'I 
is direcLed tO consider •tht' JMTIding representation in U light of i he 

rders passednp 	fr 	C 	 Anxes 	SD. .  	.A17  within a 
specific time frame. 

4. Having regard. to the submissions made and as agreed to by 

the Ld. Counsellor the parties', without going into the merit of the case, 

Rcpondent No.2 is hereby directed to consider and dispose of the pending 

represeiltation vid.e Annexur-AJ6 by tking into account the hen eñts 

grankd to a similar! placed person one Sn D.C. Prusty vnle Annyure-A17 

wiihm a period of 60 days from the (Iate of receipt of copy of Uu order, in 

case the Respondents find that the cases' stand on. siin:dar footing and the 

applicant is otherwise enttted to the benefits, the same shall be released 

within three months thereif'tcr. 

With the above observation and direction, this (.).A. is 

disposed of at the admission stage itself. No costs. 

Send copies of this order along with paper hooks to 

Respondent Nos.2, 3 & 4 tat the cost of the applicant) for compliance md 

free copies of this order be made over to the Ld. Counsel for the parties. 

Sri N.R. Routray, Ld. Counsel appearing fbi the applicant 

unde.rtak: 	.1.•'i1 hc 	r' 	,''• 
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